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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

R-A„ 25/2002 IN
OA NO- 263/2001 ig)

r ̂
New Delhi, this the -Q--.day of February,2002

HON'BLE SHRI S-A-T. RIZVI, MEMBER (ADMN)

1 „ T h e P a y & A c c o u n t s 0 f f i c e r ,
Customs & Central Exercise;,
.1.17 / 7 , S a r v o d a y a E n c 1 a v e ,
Kanpur 208 005

2  U n i o n o f I n d i a, t h r o u g h
Secr01a ry , Mi n ist ry of F i n ance;,
De;partmerit of Revenue & Banking (Revenue Wing)
C e n t r a 1 S e c r e t a r i a t,
Neaw De;lhi - 110 001

A p p 1 i c a n t s / R es p o n d e n t s

Versus

1 - S h r i 0 m P r a. k a s h V o h r a ,,

S Li p e r i n t e n d e n t (Fd e t i r e d ) ,
Customs Central Excise;-

R! / o 385, B h e r a E n c 1 a v e ,
0 u t e r F; i n g R o a d,

D e 1 h i .. - - R e s p o n d e n 1:

.a;

The present RA seeks recal 1/review of the. Order

dated 17.10-2001 passed in OA No. 263/2001

.2 . A f t e r g o i n g t h r- o u g h t h e R A , I f i n d t h a t t h e;

review applicants (original respondents) have tried to

re--argue the case by agitating mainly the same issues

lAi h i c h h a d bee n r a i s e d i n t h e 0 „ A. T h e p o i n t s r a i s e d b y

them were considered at sufficient length by the Tribunal

iw li i 1 e d e c i d i n g t h e 0 A „

3  A f t e r a c a r e f u 1 c o n s i d e r a t i o n o f t. h e rn a 11 e r ,

I  d o n o t f i n d a n y e r r o r a p p a r- e n t o n t h e f a c e o f t h e

record nor do I find any other justification which might

nec;essitate the reviewi of our order unde-r Order XLVTI



f

(2)

^ Rule 1 of the CPC read with Section 22 (3) ff) of the
A d rn i n i s t r a t i v e Tribunal s A c t - 1985.

4. The present RA has been filed admittedly with

a. delay of over three weeks. I have perused the reasons

assigned in support of the delay, and am Ie1 t

unconvinced- The RA, therefore, fails on the ground of

1i m i ta t i on as w ell.

4. In the circumstances, the RA is rejected.

(S.A.T. RIZVI)
MEMBER(A)

/pkr/


